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COURT-I 
 

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
(Appellate Jurisdiction) 

 

APPEAL NO. 02 OF 2015 & IA NO. 338 OF 2019 
 

Dated: 14th March, 2019 
 
Present:  Hon’ble Mrs. Justice Manjula Chellur, Chairperson  
  Hon’ble Mr. S.D. Dubey, Technical Member 
 

In the matter of
Gujarat Urja Vikas Nigam Ltd. 

: 
 

.… Appellant(s) 
Versus 

Gujarat Electricity Regulatory Commission & Anr. .… Respondent(s) 
 
Counsel for the Appellant(s)  : Mr. M.G. Ramachandran 
  Ms. Ranjitha Ramachandran 
  Mr. Shubham Arya 
  Ms. Poorva Saigal 
  Mr. Anand K.Ganesan 
  Ms. Swapna Sesadri 
  Ms. Parichita Chaudhury 
   
Counsel for the Respondent(s) : Ms. Suparna Srivastava 
  Ms. Nehul Sharma for R-1 
 

  Mr. Vikas Mehta 
  Mr. Alok Shankar 
  Mr. Vikrant Pachnanda 
  Ms. Shruti Verma for R-2 
 

     

(a) Modify the order dated 18.09.2018 to the limited extent that upon receipt of the 

unconditional Bank Guarantee the amounts payable against the same shall be 

directly credited to Account No.1728102545 of the Applicant maintained with the 

Central Bank of India. 

ORDER 
 

 Heard on IA No.338 of 2019.  Out of the three prayers, since Appellant has no 

objection to allow Prayer (a) which reads as under:- 

The same is allowed. 

List the matter for hearing on 13.05.2019 at 2.30.p.m. 

 
          (S.D. Dubey)       (Justice Manjula Chellur) 
          Technical Member        Chairperson 
Pr/pk 


